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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE SECOND DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH |
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

.LA.NO.1 OF 2025
IN/AND

WRIT APPEAL NOS: 386 AND 389 OF 2025

W.A.NO.386 OF 2025

Writ'AppeaI under clause 15 of the Letters Patent Preferred Against the Order Dated
31/10/2023, in W.P.N0.24623 of 2023 on the file of the High Court.

Between:

1. The State of Telangana, Rep by its Secretary Government, Higher Education
Department, Hyderabad.

2. Commissioner of Collegiate Education, Government of Telangana,
Hyderabad. ' '

3. Correspondence of Abhyudaya Oriental Evening College, Jiyaguda,
Hyderabad, Telangana.

..... APPELLANTS/RESPONDENTS
AND

Siddharth, S/o Late Bharat Bhushan, Aged 34 years, R/o H No 169654/1/1/3,
Sarojini Nagar, Old Malakpet, Hyderabad, Telangana 500036.

..... RESPONDENT/WRIT PETITIONER

I.LA.NO:3 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order dated 31/10/2023 passed in W.P.N0.24623 of 2023.

Counsel for Appellants : ADDL ADVOCATE GENERAL

Counsel for Respondént : SRIAVADESH NARAYAN SANGHI




W.A.NO:389 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred Against Order Dated
22/02/2023 in W.P.N0.42712 of 2022. on the file of the High Court.

Between:

1. The State of Telangana, Rep by its Secretary Government, Higher Education
Departmert, Hyderabad.

2. Commissicner of Collegiate Education, Government of Telangana,
Hyderabad.

3. Correspondence of Abhyudaya Oriental Evening College, Jiyaguda
Hyderabac Telangana. ~

..... APPELLANTS/RESPONDENTS
AND

Siddharth, S/o Late Bharat Bhushan, Aged 34 years, R/o H.No.169654/1/1/3,
Sarojini Nagar, Old Malakpet, Hyderabad Telangana 500036.

..... RESPONDENT/WRIT PETITIONER

LA.NO:2 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order dated 22.02.2023 passed in W.P.N0.42712 of 2022.

Counsel for Appellants : ADDL ADVOCATE GENERAL
Counsel for Respondents : AVADESH NARAYAN SANGHI

The Court made the following COMMON JUDGEMENT : -



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

I.A.No.1 of 2025
in/and
WRIT APPEAL Nos.386 and 389 of 2025

DATED : 02.03.2026

WRIT APPEAL No. 386 of 2025

Between:

The State of Telangana and two others

... Appellants
AND
Siddharth
... Respondent
WRIT APPEAL No. 389 of 2025
Between:
The State of Telangana and two others
... Appellants
AND
Siddharth
... Respondent
COMMON JUDGMENT:

Sri S. Rahul Reddy, learned Special Government Pleader
attached to the Office of the learned Additional Advocate

General appears for appellants/State.




2 HCJ {ARTS, J) & GAM. J
’ W.A.Nos.386 and 389 of 2025

Sr1 Pratap Narayan Sanghi, learned Senior Counsel
represents Sri Avadesh Narayan Sanghi, learned counsel for

respondent/writ petitioner.

2. Writ Appeal No.386 of 2025 arises out of the order
dated 31.10.2023 passed in Writ Petition No.24623 of 2023
whereby the learned writ Court set aside the order dated
17.04.2023 passed by the Commissioner, Collegiate
Educaticn, Hyderabad, rejecting the request of the respondent
for compassionate appointment, in pursuance of the directions
issued by the learned writ Court vide order dated 22.02.2023 in
Writ Petition No.42712 of 2022. This Writ Appeal suffers

from the delay of 483 days.

3. Writ Appeal No.389 of 2025 raises a challenge to the
order dated 22.02.2023 passed by the learned writ Court in
Writ  Petition No.42712‘ of 2022 and the order dated
22.01.2025 passed in Review I.A.No.l of 2024 in Writ
Petition No0.42712 of 2022 filed by the appellant State on

22.03.2024. This Writ Appeal suffers from the delay of 735

days.



3 HCJ {AKrS, J} & GMM. J
- W.A.Nos.386 and 339 of 2025

4 In both the instant Writ Appeals, [.A.No.l of 2025 has
been filed by the appellant State for condonation of delay to

explain the circumstances.

5. According to the appellants, after the order dated
22.02.2023 passed by the learned writ Court in Writ Petition
No.42712 of 2022, the Election Code for Assembly elections
came into effect from 09.10.2023 till declaration of results on
05.12.2023 in which many staff got drafted for election duty.
Thereafter, there was change in the Government counsels
which resulted in lack of communication. Further delay took
place. The respondent pursued Contempt Case No.2816 of
2023 filed on 27.12.2023 in which notices were issued. On
17.04.2023, the Commissioner of Collegiate Education had
passed an order rejecting the case of the petitioner in terms of
G.0.Ms.No.214, General Administration (Ser.A) Department,
dated 08.05.2001 and G.0.Ms.No.215, General Administration
(SER.C) Department, dated 08.05.2001, and Memo
No.757/CE/A1/2017 dated 16.02.2018, as the claim of

compassionate appointment of the petitioner was not as per




